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. [Shri Satya ·Narayan Sinha] 
beg to move for leave to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the · 

·Consolidated Fund of India for the 
.service of a part of the financial year 
1958-59. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to provide for the 
withdrawal of certain sums from 
·and out • of the · Consolidated ·Fund 
of India for the service of a part 
of the financial .year 1958-59.'' 

The motion w.as adopted. 

Shri . Satya Narayan Sinha: Sir, I 
introduce"' the Bill. 

DEMANDS ·FOR GRANTS-RAIL-
W A YS-conttl. 

'Mr. Speaker: The House will now 
resume further discussion of the 
remaini!fg Demands for Grants, that is 
Demands Nos. 2 to 18 and 20 in res-

·pect of Railways-1958-59. Out of 5 
hours allotted for the discussion and 
voting on these Demands, 3 hours 
have already been availed of and 2 

'hours now remain. 

The list of cut motions moved on 
the 8th March, 1958 relating to these 
Demands has already been circulated 

-.to Members on the same day. 

I will call upon the Minister of Rail-
·.ways to .reply to ·the debate at ...• 

May I know how long the hon. Min-
ister will take? 

The Minister of -Railways ( Shri 
.Jagjivan Ram): About forty-five 

·minutes. 

Mr. Speaker: Yes; it is now 12·05. 
:I ·Will eall upon the •Minister of ~ail
\Ways :to reply ·at '1,1'5 •after which 'the 
' cut·motions willlbe disposed of and all 
·the Demands put to ·vote. 

Shri N. B. Maiti may continue his 
speech. 

'Shri ' N. B. Maiti (Ghatal): I shall 
place certain small points before the 
hon. Minister and the railway 
authorities.. Though they are small so 
far as t~ey are concerned, they are of 
vital • importance for · the areas and the 

•people ·who live there. 

YFirst 6f all, I shall refer to the 
slow · movement of the trains, in the 
·South 'Eastern Railway. The · Howrah-
Gomoh passenger starts ·from Howrah 
at 6~56 and reaches Gomoh at 21-15. 
That is, it takes about 14 hours 17 

•minutes in order to go over a mileage 
of · 222. !That is ·also the speed of its 
counterpart, the 'down train. Then, 
there are the trains from Midnapur to 
Howrah and from Howrah to Midna-
pur. In order to go only 80 miles, 
they take 4 hours 42 minutes, 5 hours 
50 minutes, 5 hours 14 minutes and so 
on. 

In these days of speed-I shall not 
refer to the Sputniks which are not 
here- in these days of speed, and 
speed in action in Parliament, I would. 
observe that the ·speed of these trains 
is very slow. I hope the Minister 
would kindly try to see if he can 
make them speedier. 

Next, I shall refer to the paucity of 
trains from Bankura to Howrah; not 
only that, from Gomoh to Howrah. 
also. It is known to the hon .. Mir.is -
ter that this area is very thickly _. 
populated. Fortunately or unfortu-
nately, it passes through the district of 
Howrah which is also the hotbed of 
some sort of agitation. Many a time,. 
it so happens that the alarm chains 
are pulled and so on and so forth . 
This has to be prevented. Some trains , 
should be diverted from the main line 
to this line. That is to say, some 
trains that go ·up and down Delhi and' 

4 
Howrah can be diverted from Gomoh 
or Asansol to this line via Adra,. 
'Kharagpur, .etc. 'If that is so, there 

*Introduced with the recommendation of the President. 
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would be less of these things. There 
will not be overcrowding also and 
there will not be _so much indiscipline 
that we see. 

In the case of Bombay Mail, third 
class booking is allowed from Kharag-
pur to Howrah but in the case of 
Madras Mail it is not allowed. Third 
Class booking should be allowed from 
Kharagpur in the case of both up and 
down Howrah-Madras Mail .. 

The Madras Mail does not stop at 
Contai Road station. It is a sub-
division with a population of more 
than seven lakhs. Not only that. It 
also serves a large part of Midnapore 
sub-division as well. A great h 'nter-
land lies beyond the Contai Road 
station. So, I suggest that Madras 
Mail-both up and down-should have 
a stoppage for a minute or two at 
Contai Road station. The same also 
applies to Jhargram. For the last 
three or four months, the Dn. Bombay 
Mail was allowed to stop there. I am 
told that the income on this account 
is about Rs. 35,000 or Rs. 250 per duy . 
I understand that the present practice 
is golng to be discontinued and it will 
not stop at Jhargram. I would humbly 
place these facts before the hon. Min-
ister to kindly consider this case. 

My friend, Dr. Pashupati Mandal 
suggested the construction of Santra-
gachi-Vishnupur line on the South-
Eastern Railway. It will pass through 
Radhanagar, birth place of Raja Ram 
Mohan Roy, Arambag sub-divisional 
town, Kamarpakur, the birth place of 
Ramakrishna Paramahamsa and 
Harishpur. That line was recommended 
by the West Bengal Government 
for construction. It has been kept in 
cold storage perhaps. I would humbly 
request the hon .. Minister tO see that 
it is resurrected. 

As many friends have said, it is 
proper for me to say a word about 
my constituency. There should be a 
survey of a line from Ghatal to Digha. 
It will go via Tamluk-the hon. Min- · 
ister knows about the freedom strug-
gle there-and Contai no less known. 

It will go to Digha, a seaside health 
resort. At least some kind of a sur-
vey should be made for thi.> line, 
though I know that it has been stopped 
for the present year. 

My last and most important point is 
this. In order to bring b'.:tck the 
morale of the people and the staff, 
there should be some sort of 211 ccdu-
cative propaganda among the masses. 
It is very unfortunate that in West 
Bengal, while passing througll Midna-
pore district and Howrah, there had 
been pullings of alarm chains, satya-
grahas, pilferings, non-payments of 
charges, wagon breakings, etc. I would 
suggest two sorts of reform for this 
work. One is internal and the other 
is external. 

The internal part is this. The high 
officers should ask their field workers 
to be more scrupulous and hone.st and 
they should check their work. 

As for the co-operation which the 
Minister seeks from the public, a sort 
of a propaganda might be set in 
motion in this place with the help of 
the Members of Parliament and local 
legislature. The hon. Minister or his 
Deputy might inaugurate that fanc-
tion . We may hold meet 'ngs after 
meetings explaining the implications 
of all these nefarious pracLces and 
how it harms not only the railways 
but also the workers of the railways 
and also the national interests. I 
would suggest that this may be taken 
as a pilot scheme in those areas. 
Along with our friends, we would 
place our humble service at the dis-
posal of the hon. Minister if he is 
inclined to take up the suggestions 
that I have made. 

Shri Mahanty (Dhenkanal): Sir, in 
moving my cut motions Nos. 140 and 
141, I only crave the indulgence of 
the Minister to lend some attention 
to the ever increasing regional dis-
parity that has been widening in cer-
tain under-developed States of the 
Indian Union. I venture to do so for 
nobody is more confident than myself 
that it is a healthy desire to work for 
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fShri Mahanty]
the bettering of the lot of not only 
backward classes but also of the back
ward areas.

Now, Sir, very rightly the Indian 
Railways have been described as the 
life-line of this country. But, to our 
misfortune in the State of Orissa this 
life-line has been dried up. I would 
venture to quote certain figures from 
which the House can well appreciate 
the intensity of my emotions. When 
we come to Bombay the railway mile
age is 6,319, in Rajasthan it is 3,241, 
in Madhya Pradesh it is 3,040, in 
Punjab it is 2,316, in Andhra it is 
2,807, in Bihar it is 2,293, but when 
we come to Orissa it is only 838 miles. 
From this you can well imagine the 
enormity of the situation in which we 
are placed.

During the First Five Year Plan 
period about 650 miles of new railway 
lines were laid throughout the Indian 
Union. Out of these 650 miles not 
even a single mile was conceded to the 
State of Orissa. During the Second 
Plan also, Orissa has not received any 
attention from the hon. Railway Min
ister.. Last year, another 192 miles 
were added on to our Indian Railways 
out of which not a single mile was 
given to Orissa.

Shri Jagjivan Ram: No, it goes to
Orissa also.

Shri Mahanty: I am coming to it.
It is only a siding and that too for the 
transport of iron ores and not human 
beings. Construction of another 500 
miles of new railway lines is in prog
ress in this Budget, but not a single 
mile has been allotted for the unfor
tunate human beings of the State of 
Orissa, though its iron ores are con
sidered more important by the Rail
way Minister. It Is only a railway 
siding that has been given.

The Deputy Minister of Railways 
(Skri Shahnawas Khan): It gives
prosperity to the human beings.

Shri Mahanty: We are thankful to 
the hon. Minister for having opened 
up the Mahanadi Valley of Orissa by 
constructing the Hirakud Dam. la 
this Budget, I am happy to note that 
the Railway Ministry is proposing lo 
construct 100 miles of railway line 
from Robertsganj to Garhwa in the 
Northern Railway for opening up the 
Rihand Dam area. I venture to ask, 
what about the Mahanadi Valley area?

I would like to invite the attention 
of the hon. Minister to another aspect 
of this question. I am well aware of 
his grievance. There is paucity of 
funds. I am sure, had he more funds 
he would not have ignored us. But, 
it is a question of parity, it is a ques
tion of balancing; otherwise, what is 
planning. If plann ng means an abject 
surrender to certain forces which nre 
chaotic, which are beyond the control 
of man then, Sir, that is surrender to 
destiny; certainly that is not planning. 
When we talk of plan, when we think 
of plan, essentially we mean that it 
is a question of choice of priorities.

I am very happy that the Railway 
Minister is laying so much emphasis 
on electrification. Let him not consi
der me so out o. date, so primitive, 
so anti-deluvian that I will not be one 
with him when he talks of railway 
electrification. But, may I invite his 
attention to the history and develop
ment of railway electrification not 
only in India but in the world? Let 
us take the case of U.S.A. The total 
m’leage is 2,21,666 whereas in India I 
think our total mileage is only 34,700 
miles. In U.S.A. only 2,044 miles have 
been electrified even though they took 
to electrification of railways as late as 
1905. In U.S.SJR., another highly 
progressive and highly industrialised 
country, the total railway mileage is 
74,753 as against a beggarly 34,000 in 
the Indian Union. They took to rail
way electrification in the year 1926, 
and they have got only 3,430 miles of 
electrified railways. When we come 
to Australia, another highly industria
lised country, the electrified railway 
mileage there Is only 398 I think we
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have got much more in India. In 
Canada, it is only 31 miles even 
though Canada took to railway elec
trification in the year 1908, and even 
though the total mileage in Canada 
far exceeds the mileage in the Indian 
Union; whereas they have got 42,132 
miles we have got only 34,700 miles.

Therefore, the little point that I am 
trying to make out is, let there not 
be so much emphasis placed on rail
way electrification when other areas, 
closed areas, under-developed areas 
are languishing in a sort of, what 
should I say, a blind alley. I find 
from this Budget that 1,062 miles of 
new railway lines have been proposed 
to be electrified, and for which a sum 
of Rs. 16'29 crores has been earmark- 
ed~ During the Second Five Year 
Plan, we are proposing to spend Rs. 75 
crores over this electrification. As 
against a sum of Rs. 22*9 crores which 
is being provided for constructing 140 
miles of new broad gauge railway 
lines in this budget, we are providing 
Rs. 16'29 crores for railway electrifi
cation. I appeal to the conscience of 
the Minister, I appeal to the organised 
conscience of the House and this 
country at large.........

Shri Bimal Ghose (Barrackpore): 
Mo conscience is left.

Shri Mahanty: I think some con
science is left. I appeal to the hon. 
Minister to consider this proposition. 
Let it not be said that we want elec
trification first, we want electrifica
tion of a particular region for trans
port of our goods speedily. I am quite 
aware of that fact.. What about China? 
In China, the hon. Minister probably 
knows better, if the published reports 
and figures be correct, they have far 
exceeded Ind a in the fulfilment of the 
targets of the First Five Year Plan. 
May I know from the hon. Minister 
bow many miles of railway lines in 
China have been electrified? Are 
they suffering from any bottlenecks? 
None. I should like to inform the 
House that in China out of 16,700 
miles of railway lines In 1955 they had 
not even a single mile which was elec

trified, and I guess the situation has 
not improved in the meantime.

Therefore, it is a question of choice 
of priorities. Where areas are 
languishing in a sort of blind alley, 
where areas have not been opened up, 
aertainly it is open to us to counsel 
the Minister to tarry a bit in his elec
trification programme and open up 
new lines in areas which are remain
ing closed.

Sir, this situation will gain in enor
mity and in the intensity of it when it 
is considered that these 838 miles of 
railway lines which you find in Orissa 
were constructed in the good old days 
when there was the B*N.R. Company. 
And, I think it will not be far from 
wrong when I say that even though 
the old B.N.R. Company had many 
other projects for new railway con
struction in Orissa those have been 
abandoned under the regime of the 
present Ministry.

I will now come to a very small 
point and then I will finish. Before I 
come to that, I would also like to urge 
another point. The hon. Minister is 
pleading that there is paucity of funds. 
But, what do we find? When we come 
to the administrative expenditure we 
find that there has been an increase of 
Rs. 221 - 92 lakhs over the revised esti
mates of last year, out of which 
Rs. 71-33 lakhs are for additional staff 
who have been appointed or are to be 
appointed under so many heads. I am 
not analysing the estimates because 
this is not the stage when I can 
analyse; I am simply giving an 
instance. There has also been an addi
tional increase of Rs. 79*07 lakhs for 
additional staff under *trafftc’ under 
the pretext that transhipment of goods 
has increased, even though our earn
ing under goods has fallen far below 
the expectations of the revised budget, 
I have never been able to reconcile 
this claim made in the Explanatory 
Memorandum that we should increase 
the staff and increase the allotment for 
providing for the kind of strain that 
is.being imposed on the railway* and 
then making a candid confession
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[Shri Mahanty]

the budget speech that our earnings 
under the goods side have not been up 
to the expectations in the revised bud
get Be that as it may,—I am not 
questioning that and this is hardly the 
stage for that. What I am saying is 
that we require about Rs. IS lakhs for 
the construction of one mile of broad 
gauge line, taking into consideration 
the estimate for the Robertsganj- 
Garhwa railway line. If that be the 
standard—I am not asserting it—and 
if we need Rs. 1 3  lakhs for construct
ing one mile of new broad guage rail
way,—I am taking this figure as an 
average and I am not fixing any norm 
—had this amount been saved by pro
per husbanding of the resources, by 
proper planning, by a proper co-ordi
nate administration, then, certainly all 
these under-developed areas could 
have been favoured with new railway 
lines which the hon. Railway Minister 
is so hesitant to grant.

I shall now come to another aspect, 
and then I shall have done. It is about 
the location of a divisional head
quarter in Orissa. The major portion 
of the South-Eastern Railway runs 
through the State of Orissa. I am 
talking of the broad gauge railway in 
this connection, for, the metre gauge 
is very inconsequential here so far as 
the South-Eastern Railway is concern
ed. In Orissa, the South-Eastern 
Railway has 734 miles; Andhra has 
got 238 miles; Bihar has got 380 miles; 
Bombay has got 138 miles; Madhya 
Pradesh has got 589 miles and West 
Bengal has got 395 miles. If the length 
or the mileage be any criterion, is it 
too much for us to expect at least a 
divisional headquarters in the State of 
Orissa? I hope the hon. Railway Min
ister w :ll at least convince me—at 
least convince public opinion in Orissa 
—why this poor State has got the raw 
deal from every Ministry of the Gov
ernment of India. Does he consider 
we are to be starved, so to say, or we 
are exiles or untouchables? I do not 
know Why there should be this allergy, 
thik prejudice, against the State of 
Oriai*. Certainly, If mileage alone Is

taken into consideration, the head
quarters of the South-Eastern Rail* 
way should be situated in the State o f 
Orissa. Not only we are entitled to- 
the divisional headquarters but to the 
general headquarters also in Orissa, i f  
we are not ambitious, because we 
know over-zealous ambition does not 
pay at least with the hon. Railway 
Minister. What we pray is that there 
should be the divisional headquarter* 
in Orissa.

What I am told is—if the published 
reports be correct—even the little 
headquarters that they have—I do not 
know how to describe it—in Khurda 
Road, is going to be further demented.

These are all the aspects that I 
wanted to bring to the notice of the 
hon. Railway Minister. I welcome the 
decision of the Government of India 
to create a new zone for the develop
ment of another under-developed 
State, namely, Assam. I welcome 
the decision to open a new head
quarters at Pandu. My only grievance 
is, the same consideration has not been; 
shown to us, the 15 million people in 
Orissa, and certainly they have not 
welcomed the railway budget as has 
been presented by the hon. Minister. 
I have no intention to make any broad
side against anybody, much less to 
criticise the administration, but I 
believe that in his goodness, in his 
sympathy for the backward classes and 
the backward areas, the hon.. Minister 
of Railways will not forget us and 
will not ignore the legitimate demands, 
to which we are entitled.

Mr. Speaker: Shri Subiman Ghose. 
So far as the hon. Members who have 
not spoken at all, I shall give them an 
opportunity during the general budget. 
The hon. Members who have not 
spoken in this session wil kindly send 
me chits. I shall try to call them one 
after the other during the session. I 
do not want any hon. Member to go 
back without his name appearing In 
the Press,

Shri Snblman Gbose (Burdwan): I 
want to Impress upon the Minister o f
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Railway* certain points. The first 
point that Z want to impress upon the 
hon. Minister is this. It is the stop 
and start system that has assumed the 
proportion of positive nuisance. The 
atop and start system that prevails in 
the suburban railways means a stop
page of 30 seconds at a station, and this 
rule was framed long, long ago. The 
times have changed now. In the way
side stations, one will find that a num
ber of persons—hundreds of persons— 
go down and get up. 30 seconds is 
-quite insufficient. If the transporta
tion staff adheres to this timing strict- 
ly, they will be manhandled by the 
passengers.. If they look to the con
venience of the passengers, then they 
will be manhandled by the Depart
ment. Naturally, therefore, they are 
between the devil and the deep sea. 
1 request the hon. Minister to look to 
this and to remove this anomaly so 
that the passengers are not put to any 
inconvenience, and that this system 
does not put the staff to any incon
venience either.

I think that this system, in some 
way, is responsible for some of the 
‘accidents. Even during the British 
regime, I know of a case of a surgeon 
whose hand had to be amputated and 
he had got Rs. 50,000 as compensation 
from the railway only because of this 
■atop and start system.

The second point, which has been 
spoken of by very many hon. Mem
bers, I mean about accidents, and the 
hon.. Minister has been pleased to 
reply to it suitably. But the matter 
is so very important that one hardly 
needs any apology to revert it. Recent - 
ly, I had been to Sonarpur station. I 
want to give certain facts to the hon. 
Minister. I do not know if they are 
in possession of the facts, or it might 
be that there has been some attempt 
4o black them out I came to learn 
that at Sonarpur station, on the 20th 
February, the interlocking system 
-was being changed and the non-inter- 
locking system was being introduced 
and the programme was for ten days. 
It began on 20th February. But it was

finished on the 23rd February. It was 
declared to have been completed by 
5-50 p .m ., that is, ten minutes before 
the scheduled time. It is the rule—I 
am speaking subject to correction— 
that from 6 p .m . to 6 a .m . no line can 
be declared normal. But this work 
was done in an indecent haste. More* 
over, at that time, when the change 
was being introduced, the Station 
Master wanted some more staff. That 
was not given.. The Station Master 
was asked to act as the Assistant Sta
tion Master and he sent telegrams to 
all concerned and the officers concern
ed, informing them that he will be 
acting as Asst. Station Master. But 
the station was without a Station 
Master. Yet nobody paid any heed to 
it. The Station Master was not con
sulted when the line was declared to 
have been completed or declared to 
have become normal.

Then, on the 25th, that is, 12 hours 
before the occurrence, the Assistant 
Station Master in charge of the cabin 
was withdrawn. One Assistant Sta
tion Master sent a telegram at 6-30 
p .m . to all concerned that the signals 
were failing, that the block instru
ments were failing and the authorities 
must take steps. But nobody paid any 
heed to it, and the natural conse
quence was the occurrence of the acci
dent in the early hours of the morn
ing. Perhaps it cannot be called acci
dent; it may be called deliberate acts 
of omission or commission on the part 
of some higher officers. So, I would 
submit that it should not end in . 
punishing some of the employees like 
cabin man or the driver. I would, in 
all humility, request the Ministry to go 
deep into the question and find out 
who is the guilty person.

In this connection, I suggest that lor 
devising ways and means to avoid 
accidents and if it is worth considera
tion, the Ministry may consider it. 
The Minister might call some zonal, 
meetings with experienced transporta
tion staff—not only with General 
Managers, who are on a high pedestal. 
They do not know day to day work. 
As we all know, practical expcneBd
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is more valuable than theoretical 
learning. The Minister might call for 
a meeting with highly experienced 
station masters, highly experienced 
guards and other railway employees, 
and find out how accidents happen. It 
is my firm belief that their experience 
will be of benefit to the administration.

They will be in a position to sug
gest some means to prevent accidents. 
So, I would beg of the Minister to con
sider this matter and convene a zonal 
meeting. Because, we know that acci
dents never happen in a uniform man
ner. They happen all on a sudden,
and that too without notice. So,
naturally, the experience of these peo
ple who are connected with the day- 
to-day administration should be taken 
to see where the difficulty lies.

Then, everybody knows that unless 
we get the support of the employees, 
we cannot succeed in running the 
administration. If the employees cry 
for the moon, naturally they will not 
get any sympathy. But if the
employees cry for a morsel of food or 
for remedying an injustice, I think it 
is up to the Ministry to attend to their 
grievances..

I will only refer to two categories of 
people. One category is SMs and 
ASMs in the railway administration, 
who are 30,000 strong. They are scat
tered all over the country, and they 
work round the clock. They are cut 
off from society and practically the 
Test of the world. Education of their 
children is neglected. They get medi
cal facilities only when the disease is 
in an advanced stage. I suggest that 
justice should be done to them so that 
they remain satisfied. As I said, if 
they cry for the moon, that should not 

. be conceded. But, if their grievances 
are genuine, they should be attended 
to

There are various anomalies in the 
case of SMs and ASMs. The new deal 
catne into force in 1957. I take it that 
it might have been introduced with the 
best of intentions for the betterment

of the conditions of the SMs and 
ASMs, but the result has bean other
wise. Instead of promotions, there 
have been demotions. For instance, 
the scale for the last category is 
Rs. 64—170 and for the second cate
gory Rs. 100—185. Under the new 
deal, people in Rs. 100—185 became 
the last category and they ceased to be 
supervisory staff.. They are not pro
moted to the next category; direct 
recruitment is made to fill up the 
vacancies. Sana fide members of the 
lower categories are very seldom taken 
in the higher categories. So, I submit 
that the Ministry should remedy these 
grievances.

Then, in the case of SMs and ASMs, 
charges have been framed because 
they have refused to accept promo
tions. I will refer you one case in 
Dinapur Division. I refer to the case 
of Mr. P. D. Thakur, who is under 
suspension on the ground that he re
fused to accept promotion. 1 had 
some correspondence with the Divi
sional Superintendent of Dinapur in 
the matter. He has written me a letter 
that the person concerned has violated 
the orders. But, while reading bet
ween the lines of the letter I have 
found that the violation referred to 
was the refusal to accept the promo
tion.

Shri Jagjivan Ram: Refused to 
take the transfer, perhaps.

Shri Subiman Ghose: Not transfer. 
It was in between Kiul and Mokameh. 
The pay for a post must be commensu
rate with the responsibility attached 
to the post. You will promote him 
but you will not give him a pie more. 
I think that is sheer injustice. We 
must remember and again I say that 
the strength of SMs and ASMs Is
30,000. They are scattered all over 
India and they work round the dock. 
So. they should not be driven to des
peration, and something must be done 
before it is too late.
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In this connection I refer here to 
the speech of Mr. Shastri. On one 
occasion he said:

"I realise the responsibilities of 
ASMs and SMs. They have not 
been paid accordingly. I wish for 
better treatment/*

and he also said:

“They will get, but not in toto. 
Even if they get what they 
demand, other people should not 
be envious of it"

In hiss budget speech he said:

"Appropriate adjustments should 
be made in the case of station 
masters.”

I invite the kind attention of the 
Minister to all these statements.

Then I come to the legal men in the 
railways. They are all doing the 
same kinds of duties, though they are 
known by different names. They are 
called law inspectors, law assistants, 
court inspectors, commercial inespec- 
tors and so on. Though they are 
doing the same kind of job, their pay 
scales differ from zone to zone. You 
say that India is one and indivisible. 
But by your action you show that 
India is divided. They are given 
different kinds of treatment, though 
they do the same job and why?

Then, there was recruitment in the 
Vigilance Department. A person has 
been given a higher pay from 300 to 
Rs. 500/- plus a special pay ot 
Rs. 100/-. I think these are all in
justices that should be attended to 
immediately, without referring them 
to the Pay Commission, as it will take 
a long time. I think the Ministry is 
competent to redress those grievances.

Lastly, I will end by saying that 
justice delayed is justice denied.

Mr. Speaker: I now call Shrimati
Tarkeshwari Sinha. Then I will call 
Sbri J. JL Mehta.

(Wtf) :

*fffa> *$5T # *TPT ¥T
?rft «TT, <TT spft ffirai# fofif

ft  *rf f

ftaT tst 1 *p!ft *ffta*r *?t q?t 
fa*ft ftfV, tot *ft wx

to vr £ far Ptstt
ft  f  wfPp angf

SffrT 5rfT ft  t  » 3ft
t, «ft m 1% fg g w w  t o k

^t
f  5 ?r fwr q£t Tft «ft fa

fff-fFHTVT *RVTT apT
•FTT!T ’T I «TfiT *1$
sir ?r t̂ 1 5^ 1 m  fa> T̂ rt̂ r % jrg

*PTT7l *wr «f 
% % anraj ■3* <r jsj

ft  <rm m  1 ^ 1# h for s%-
fc*  fT O  srcr̂ r fr=ft t^V «rt 1 wrsr 
JlrfhsTT pRT fv  W  =Pt ?H“

¥t ^ft f^ fr 1 %
are -3̂  TOP*! f w  far t  ^rnr 
tfhr srnr m ft ft  *rf | ' 

wzr qr ttsrt w mRFsr % srfas 
ptpt 11 Tr̂ ipr *  *mT

faRt JT?HTT̂r fT fo r  f  I 9iwf 
WTertT <RT StW *T FTPT *ftT
ts*  $  fcw ^mrr t o  | 1 »iTft ft
T̂VT tr̂ r HfRT «fr Vfffar fa?TT TTĵ f 

vtar.^r^Rcftt# ^  «rl?tt 9ft»ft «st 
% fm  1 ^mtfar ^

«rfcT fjT̂ pwft «ft. Pir >ft ^ft
*ft trr t̂ r̂rm ^ 1 qw 

irtt t o t  #  Jift wptt fa? ^  5t?rr ^
wtot irtr w  ^  \

f^f>T f̂t Sflfarr ft*TT :3TR%
5ft *=sd5t ̂  ̂  arT̂r# f  wtfa? ̂
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[«(W r tm frwfl
#  t  t  *ttK *?r % *nrn*r«r Hr mtit
<*?€■**%  I *  f  fa  tfifsff rTTT
S t tq w w t f f  i

**h r n fr  ^ w r »pft fa #  $ , 
v sft vfffip

f t i  afvgfcIT t  f %  3 * %  q rm  S 'T O T  
«rff^ *ik ^  $ i ^ T ft?
^ r t  <FNrfi.iff # <nr f W  t» ttsj
%  i|3 s i f t  tft # w$r f% ^

^ n x  *t firor | fa *n?
31<r?ft ?t ^ 5 * t  t e m r t t  ?FT T T G ^ T T ' T

# , m  *  T#t w t, f n  ?ft
??r % ^ r r f t  f  ^ r  f  s$ m -

i f k l T  V T T ^  1$t V t f ^ R T  v t  1 ^ t ^ t f T 5 T ? T  
f a r  3rfd fe < T  f s R T c f r  3fT T j f t  f  I SRTT 

^R?T f  fa  aft % SF^Tft f  ^ # t  
r R ^ n ?  Tm m rr tit «ft i 'T f#  ^t ^w 5t 
fa r f r  Wfcf s r t R  «ft, snr s*rt5t ^ftfwvr 
5ft t^prn r s r^ rr ?ft ^ t * m  f  i A  
sfR- «Ftrr snwTi %  ^ t  w  f  i
^  ^ r t  i H t  % ^ s r  ?rfr t -
?&  Sr mrpfhr * F f t  tft 3  <f? H n r m r  t ,  

^rr | fa % *rr*r *nr^rf % sft 
s f s r t  |  ^  5it 1 1  ^ r %
fcnr ^ «Pt ^rrf i&ft ^ *ftr tpusrs 
^ft £ fa S^TT *Fir§̂ f % 
y t  g ffr  ^  ^rpqnr m fffldT T7T3  
%  viw fm  i*\  r̂ ^ r r  t  sric^RT
fc# ̂ t «PtftRT *t t  M  Srft *TT̂ fcT 
trft 3ft ?r srffar t  f r  ^  *rr*r# vt ^  

iiT W f ^r?r ?̂r
^  sn&t Q H i t f  tit irifm i i $  ?ft 
? ™ r f t  f  ft? r ^ f d W  tit K V & T  V t 
i t f f  ^  iprr^r ^ i f?rar
«T ^ t * F T  3 f t  T O T  «IT  ^  =5RT m r r  I ? r f t

arr^ * ? 1 1  f*p t w i t  eft dprm % w q t  
% fcw ^FRft t » * *  tffTRT̂  OTsrr- 
w  »pr tt ’rtt JF«f fe rr ^mr, ?rt 
t o r  ^  ^  srcr stJIrrt

an^ * ?" ^cfT tit ir^Tf % M

wt Tfft t o  srifipp f f e  Itpjwim tir 
w n :  «Ft ^ t 3̂% 1 4  irPRft jf
f v  f  «5 ftsff ?W 3̂% ^TJT ^ T T  «PC
f  ̂ r »pnr w <?f ^rrr =wt^ «rtr %jNt 
an? t̂ f t  aftf %^5T

^ t  ? r t r  % !ft% #  ^ r r  
=snf^ i %rr ^rr tw w  ^ %  « m  
^TR’fh r ^rN t ^ft ^T^*t ?ft ^  *PT*r ^  ’■ptf 
f i r ^ f  ^  fW lr <ftr 3rsft §  * r j  
yim 'toT f t  9IW1TT I

W  4  f^RT ^  «PT fRTM VT?ft ^
^  *rft 3ft % PR t^r anr «pft?r 
TT?ft f  ^  ?fT ITT*?# apt STS 
?t ^sr sftr « r k t  r̂ 3R^t t it f  
v t t t  «A  v tfim n -v t i

Shrl J. R. Mehta (Jodhpur): Mr. 
Speaker, Sir, to begin with I would 
like to say a few words on the subject 
of accidents, on which, of course, much 
has been said already. But my apolo
gy for it is that it is a subject which 
is looming very large in the eyes of 
the public and in the eyes of the ad
ministration also. It i$ a subject by 
which the general public to a very 
large extent measures the efficiency of 
the railway administration.

The importance of the subject can 
be judged from the fact that the pre
decessor of the present Railway Minis
ter thought fit to surrender his job 
with the laudable object of stirring up 
the railwaymen and the railway ad
ministration to a better sense of res
ponsibility and duty. I am not sug
gesting, Sir, that with every accident 
or with every major accident we 
should expect the hon. Railway Min
ister to resign. Probably, if that 
happens, we won't find sufficient 
number of persons to fill the job. But 
it may not be so bad if the hon. 
Deputy Minister and the members of 
the Railway Board put themselves to
gether and took their chance by turns!
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For one thing, with due deference*
I  do not like too much strew being 
laid on the contention that the number 
of accidents on our railways is smaller 
than in any other country of the world. 
That may be true, but to lay too much 
stress on this point, I respectfully 
submit, creates a sense of irresponsi
bility. The average man does not 
appreciate this sort of an argument 
and I am sure this sort of approach 
has a demoralising effect on the rail- 
waymen also. 1 think the correct 
approach should be that we should 
take each and every accident, 
major or minor, seriously and we 
should aim at a state of affairs in 
which accidents will be a thing of the 
past in this country, whatever may be 
happening in other countries. I am 
happy that is the attitude which the 
hon. Railway Minister has taken in 
the reply which he gave to the debate 
last time.

The hon. Minister has told us that 
human failure largely accounts for 
these accidents. This is probably 
true—I think it is perfectly true—yet,
I am afraid, it does not lead us very 
far. The question remains : what are 
the causes of the growing failure of 
this human element and what steps, if 
any, we can take or should take to 
remedy the present state of affairs? 
The point, which I have to make in 
this connection, is that a very im
portant factor responsible for this 
state of affairs is, what 1 may call, the 
diffusion of responsibility at all levels 
and at all stages. This diffusion 
of responsibility is not only responsi
ble for the increasing number of 
accidents but for deterioration in ad
ministrative standards not only in the 
Railways, but in all the Government 
departments it will apply more or less.

In this context, first to my mind 
comes the Inspectorate of Railways. 
Much has been said on this subject 
■on the floor of the House and com
plaints have been made that they have 
not been functioning properly. Some 
have laid the blame on their own 
shoulders and Bome have laid the 
blame on the door of the Railway 
Board. It Is not my purpose to enter 
into that controversy. My submission
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is that it is inherent in the very 
arrangement in which the Inspecto
rate of Railways function at the 
moment that something must go 
wrong. Firstly, they are responsible 
to a Minister, who is not in contact 
with what is happening on the rail- 
way's and who can have no interest 
in the railways. Secondly, they are 
more or less working in a sort of a 
segregated atmosphere, because they 
are absolutely cut off from the living 
currents and they have no living 
contacts with what is going on in the 
railways—the railway programme, the 
railway administration and everything. 
Sir, I strongly plead that it is time that 
if we were to make the maximum out 
of this Inspectorate of Railways, it 
should be placed under the Railway 
Minister. I can very well appreciate 
that they should be independent of the 
Railway Board, but that does not mean 
that they should not be a part and 
parcel of the Railway Ministry.

Next, in this connection, I will refer 
to the Zonal system. Here again, 
much has been said as to the merits 
and demerits of this system. I would 
like to look at the matter only from 
the point of view of this diffusion of 
responsibility and I do feel that the 
very size of the zones does lead in a 
measure to the diffusion of responsi
bility. But I cannot easily swallow 
the remedy which has now been sug
gested that we should revert to the 
old system and scrap off these zones 
altogether. We are not living in the 
age of Tughlaks when we could 
create capitals and after incurring 
huge expenditure and a lot of waste 
of time order overnight that the capital 
should be shifted back to the place 
where it was stationed before.

13 hrs.

But one thing I would like to say 
in this connection. We hear much 
stress being laid these days on divi
sionalisation. Any way this is a con
fession of the weakness of the zonal 
system. But when I agree that if we 
are to retain the zonal system tmSL 
remedy its defects, probably ' few
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[Shri J. R. Mehta] 
remedy lies in making this division
alisation more effective and more 
thorough. That will mean, to my 
mind, giving as much powers as pos
sible to the Divisional Superintendents 
or whoever may be in charge and 
make them more or less miniature 
General Managers, and asking the 
present General Managers to look 
after matters of policy and inspection 
work lor which there is so much 
need these days.

Having said this, I come to the last 
factor, which to my mind is very 
greatly responsible for this diffusion of 
responsibility, and this is what I would 
call multiplication of the categories of 
staff on the railways. It is not for me 
to enumerate all the categories, but I 
will give some illustrations.

For instance, we are now creating, 
I am told, posts of Safety Inspectors 
or Accident Inspectors. I submit that 
to create a separate staff for this 
purpose just creates the opposite effect 
in the minds of those concerned. 
People begin to think that accidents 
and safety are the responsibility of 
these people alone and not of others. 
There are other instances also. I do 
not know whether it is correct, but I 
am told that there are going to be 
appointed some Efficiency Inspectors. 
If that is so, then probably other 
people will think that efficiency is not 
part of their business. So, I plead, Sir, 
that we should think well before we 
multiply these categories of staff.

In this connection, the House will 
excuse me if I refer to a matter which 
is of very vital significance not only 
for the Railways but for the a dm inis tr- 

: ation as a whole. The other day I 
came across a circular which was 
issued by the Vigilance Section in the 
Home Ministry addressed to all the 
Ministries in which it was stated that 
all cases of discipline in each of the 
Ministries should be referred to the 
Vigilance Officer attached to that 
Ministry. This is an extreme instance 
o f what I call diffusion of responsibi
lity. I  submit that the man who

takes day to day work Cram the peopl* 
is in the best position to deal with 
cases of discipline and responsibility. 
If I may give an illustration which 
will be very readily appreciated by 
the Members of this House, I would 
submit that this arrangement bounds 
to me like leaving the judgment over 
the conduct and performance of the 
Members of this House, not to the hon. 
the Speaker but to the Marshall. So 
my submission is . . . .

Mr. Speaker: Sometimes the Mar
shall also helps.

Shrl J. R. Mehta: Only to enforce 
discipline.

Having dealt with this subject. I 
would crave the indulgence of the 
House to say a few words about back
ward areas. Much has been said on 
this subject. A few minutes back my 
hon. friend Shri Mahanty made out a 
very strong case for Orissa. I know 
that some of my friends from Rasjas- 
than have spoken of areas in Rajas
than. There are probably some other 
areas also in the country, like Maha
rashtra, where the railway system is 
not very well developed. I refer to 
this subject because I am not satisfied 
with the assurance which the hon. the 
Railway Minister has given on this 
point. I know his difficulties. He 
said that because of lack of resources 
he is helpless. I agree with Mr. 
Mahanty that in this respect we should 
have some sense of proportion and 
some priorities. He cited the instance 
of electrification. I can refer to many 
other things. For instance, I plead 
that cultural programmes and social 
welfare programmes and things of 
that sort can certainly wait and the 
opening of backward areas should 
have precedence.

Just imagine the enormity of the 
crime we are committing against these 
areas. We are shutting them out of 
all sorts of progress, all sorts at 
civilising effects. Those areas can 
make no cultural or social progress. I 
will particularise by illustrating the
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cate of certain anas of Rajasthan, 
Jaisalxner and the adjourning areas. 
Some hon. Member the other day 
pleaded that just as we have a North 
East Frontier Zone, there should be 
North-West Frontier Zone. I would 
reiterate that request. There is no 
reason why we should not view it 
from human angle, because that id 
an area which is affected by famine.
1 may tell the House that the only 
merit of the present arrangement 
is that even if there are star
vation deaths, this House never 
comes to know of them, because they 
are absolutely cut oil. There are 
many people in those areas who have 
not seen the railways.

There is of course the strategic 
reason, but I would put forward an
other very strong reason. Hon. Mem
bers are aware that we are taking the 
Bhakra Canal or the Rajasthan Canal 
to Jaisalmer and it will not be long 
before millions of acres of land are 
brought under irrigation. I would ask 
the House what we are going to do 
with the crops. Are we going 
to allow them to rot? Or shall we 
be content if they are passed over to 
Pakistan? If there is no railway line 
there surely, one of these two things 
will result.

We are sometime told that it is the 
land of dacoits. Because I refer to 
dacoits, I hope hem. Members will not 
take it that I am in any way associat
ed with than. But I submit to you 
in all humility that if you shut out all 
chances of development of those 
people, then what means are left to 
them to usher in the socialist pattern 
of society? They have no other 
means.

Mr. Speaker: The hon. Member's
time is up.

Shri J. R. Mehta: Just one word 
about over-crowding. I do not want 
to reiterate everything that has been 
said. Many suggestions have been 
made and the hon. Minister has 
promised that he will look into 
them. I have one suggestion 
to make. I invite the attention of the 
host. Minister and Railway Board to

the map of railways. If they just 
glance over it, they will find that in 
between parallel running railway 
lines there are certain missing links 
and short cuts. Just link up those 
short cuts. Then we shall be probably 
contributing a great deal to the lessen
ing of the problem of over-crowding, 
because we shall be saving millions 
and millions of what we call passenger 
miles. If I may give a few instances,, 
lines joining Merta Road to Ajmer, 
Kotah to Bhilwara and Talchar to 
Sambalpur in Orissa. There may be 
many other instances.

The last point I want to touch is 
about ex-State railway's. My apology 
for opening this subject is that I come 
from an ex-State and I do not want 
to lose trust with my people. Other 
friends have referred to it in greater 
detail, I do not want to reiterate what 
they have said. Mr. H. C. Mathur 
said a lot about it. He along witi* 
Mr. Dasappa, though not in this ses
sion, has always been a very valiant 
fighter for the cause of the ex-State 
railwaymen. I am aware of the as
surances which have been given on 
behalf of the hon. Minister by the hon. 
Deputy Minister that they are deter
mined to see that all these cases are- 
regularised, whichever deserve to be- 
regularised. I welcome that assurance 
and I can only hope and trust that the 
hon. Railway Minister will kindly see 
to it that this assurance is implemen
ted as early as possible.

He will excuse me if I remind him 
that even during the last budget dis
cussion, he gave the assurance that he 
would see it through, but somehow or 
other, it has not been possible to do it. 
There may be difficulties, but this 
case has been hanging for the last 
five or six years. If I may not be 
guilty of any impertinence, I will say 
that the hon. Shastriji assured me so 
many times that he would see to it 
that this tiling was regularised before 
he left. But unfortunately, he left....

Shri M. R. Krishna (Karimnagar—  
Reserved—Sch. Castes): Suddenly.
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Shri J. It. Mehta: — .much earlier 
than was anticipated. Apart from the 
Assurance which the hon. Railway 
Minister has been kind enough to give, 
I  want a categorical assurance that 
none of these ex-State railwayznen 
whose cases have been delayed will be 
made to suffer on that account and 
that they will get the benefit of the 
next below rule in the matter both of 
seniority as well as emoluments. 
Thank you.

Mr. Speaker: Shri Radha Raman. I 
am giving priority to those who have 
not spoken in this session or those 
who have not spoken on the Railway 
Budget.

*ft TUT W l (**faft :
snarer *pft * t

5t r̂rr nrff f̂ wnrr
g  f i pry r im r m r  #

<T$*ft STIcT 3ft *£# X T* V T ift t  ^  
^  |  f% t o f t  % *r c t *  ^TT^cr z  smreft 
t j r  f i 'f l  Sr v n r  *pr?ft
* t  r$ t t  • W  v ro rs rf 

j«rr , ?r*fr
rrrq; ^ n fr w  «n*r ^  ^  ’

t  w r  v ^ n  t
wjcT ft  sftvfhr sftr t 1 ^

*rr 3ft *ft  tff.
mt| *iTffq i gf jjt ̂  #  qsfarr %1,
« * f t  afjcT 5 t H T  *ftT t  I v t
*ITfirqff f  W X  ^  ^  ^ft

t  I w  % f f iTfW f
*ft *ft OTT ?R5 <R?T % 33T#
q f#  f  aft *rnr %

marrsr f ,  i
iw r t t  Trsjfor $  3j|?r y ?
t  * t ft? t*crft *nwrt *  fttf 11 *mr 
f c w  ’ iff? <PF * * r f t  v t  t  I

*j? r  5 ti#  <re t  ^rarnft
*nft f  j w *  #  «r*mr ?t»p̂  jftajs f

^  %  H1W % W f^ 1̂
«PTftRT $  i insrthr
3ft VT xftK ftM W I g f t f
TO ^  ipt *ft q tfo rcqn fSirarr
* 1*  %tt* m *  #  a r *s
^srt^r *ft  >ft ^rsf l w < ?r f*w r  w r f  
fiFTV Wit #  fEI  ̂ iTFpfhr ?WWf ^ 
m tpftq  JTsft aft VT RITJT ft? T W  J  I 

^  ^ «pf ?rr^ ^rrai f
hptvt ^Rnrnr invr? f? fwrf
ff ft i ?nfvr trsj ta»<qr f^T

s ft r  ^Trr 4  *r r ^ ft *r  3ft $  
«r - t̂ftt j ^  ^  wrt f̂ rsf# iftr 

>ft f^raj# sr?r 
«ft i ^  q% t  t o f t  v  ^ n fi ?r^b
585 ar#r rtfr ?TT̂  f  I pJRT 3PTPT ^ # 

a R T *ft *rflr «ft t o f t
^TcfT qft ? rK K  <ft, «F>f ^ «|T
«  ?n^r T f t  f t » f t  i f* m  ^  ^  

grm wfr 11  w r t o ft  #
*VF«W Ro 5TW *p «p ^  t  • ^
WTWT*y f t f f t  f ^ T  ara^ft 3TT T ift t  » ^  

^ t  ^r?ft t  f%  xn? h w t  r?: ? rm  
^  q T w  are ?rr#»ft i m  ^  %  f a {  
*Ft ^ I r r  «ft f w  w  I  #f«p*r snft sqjer
* f t  ?TfJF ^ ? p ft  ^ t  T # t f  i
*TT# * T $ * T * f * F t z f t  f& r fr  w i t  < H $ fa V T 
t  ^  ^  f ^  »ra,v f  q r  aft t?r# w f ^ r  
^ n i  f  q r  s?nrt w p  %r s ^ t t  
q??n t  i vrtr ^ r t t  v t
’ ft f̂cT 5SrC!TT q??TT ^ ?̂I%
arT  ̂ m tfi ^ft ^ r  v % fw i  ft?ft 1 1  ^  

*ft *mrfhr f̂t ?r ^  n^thr 
f w  «rr ft? f  ?r ^  # f^ ? r v r f W  «f?r jt t  
cfr v t ^ t  fw^r ^ r r  *p t zrr « fr t r  

ftr^ r w ?rrvT ^ t  fip ir  a n t  m f t r  
H T # W  ??# I

* h | t t  f t y  q r  a r r  f i t w  m  %?r 
} « n  w n  w f m r  %  < fo m  P r t  «rr 
%  q r  ^ ftf  fs r  w *  MftK w n f t  f
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$fa*r <nft f*r «ftr
wftor $ 3 $  fv w h r  it , *htw
«PT, M S * * * ! <PT TK. q?t * t
fa w ? r$ tft$  • « F *n ^ !T &
fa  «rnr qssr Transneft ^  =«TTTTf ?rcqj vthsI- 
t w VRf r^ *raw
wyr ifte r »nflnif x fa  ir r ft «mft 
arrcft % i $ ft  % % m  r r  ,w f*m  qr 
•ftq r v r & z  fin r nr *fa r v r ^ r  A rt 
*ptt M  an# ?ft n w ^ tw i #  *?nft St 
5T ?r# i *s% far# Jrrr $ «ftr *  
w w  tt?tt f  fa  invfhr ’T’fr 
* * * * *  5? P httt q:*# * fk  f* m  q?t$ *  
* t f  ars^t #• sm# *T#qT i 

ifhsrtl" 1T5T #  q?> IT^ V7*fT ^ t t
f  %  % #*r % m r
STq *£*FT f  i q ^ ^ f t  * t
qft wra t  fa  $ 3  TTfori q f 
^  ^  ^  t  m fa fa??ft #?r *esrq % 
^ TirfiPT # f > T * f t  ?ft 3fT# | wfaq 
^rnimr g fa  %r*it nft v=r ^5ft <r  qjpr
-- ^ - A . .»»■ » _ _ **• -— A -f*- vVW'al*̂  5 I qRT̂ RT q»T ^•i'dj«^t |T, *TTWn
%*n# *rr# jpt qsî rfgq |  
j R fr s r r ^  ^crr t  f a  ^ r r  *ft r  s ftrq  ?t 
iit#  an# qTfarf v t <mr qr# f^ r^ f « r 
a^cr q f ?r ^  a r  w  t ^ t  qsaT |  
qq ffa  s r o t  f w r c  $  fa ^ T T  I 
w W i % qrm s*r% q f*: #  t*qr -xft 
t  f a ^ t "  ^  *ix 'efrmT *ft * t  q*ft fa  
$ « i  q r ffq f qft aft * fa « r  qr s ttc  *t sntft 
f  *£?rat t t  t f a r  a n * «rtr f q  
*mr m finft qjtffft qajnr ^  «rr# «rmt 
q ifa fi v t enr % »mr art j?r
«rmT |  q r ^  #  amnr srtf i

«Sta « w i  ^ «riftm # fa *  
^ 3 ^  t w r  arjgr f?fr ^  i arnraT g 
fa  ?frr ’f lr  t o  & i

^  f  fa  & *  % qnsr^  prer 
5*t w^tt ^ r »rr ^  wyr #  
*% flk ^ rrr  % iftr ircs «n?ft

m fVut ^ T T ^ f t f a ^  h o t  9t*r t  finr

w fxzff Tt 3T̂ TT 5?T 7T 
?fhr it* f r o  ’wurr q f3T t  i ft  

5^ vr % *pift ^ f t  i wfa*r w  
9^rsFt ycr t t #  vtTw n: w$x «ft»fr 
f  I ^  ?̂T ^  V 5 C % W # ^ “
arrwf ^  ? r *?r
^  t  * ^  *n̂ Nr t  fa
*  «nr<m r**t t  ^

fa*rr i <tt m ft q?w irtr 
«ftr <r# % #1%*T w * * l̂f t »

5T# % ^rrfad ^ f̂ rr 3ft jjht- 
faiWH % # g it  f  i aw «rrfw 

t̂cft t  ?rt qrrfW ^ r  mr#h>: 
ffl^  11 ^  <nRfhfif %x. <fr^

??5Rf qr r̂qr i ar̂ T
?rrft *rrrr m  «ro^
«r#  t' I IPR ^T f£?pff qr ^fT
^  1TTT eft fa  fZSFT qr VRrfN ^t 
’T ^ rr f  t w R tt?  J rft s rw rr t  fa  ^  
?^nft ^t ?m> ® tr f w  an# urtr 
?^pft ^ sr t  gf^rnr ^t ^pt i

TrT WTfT ̂  TTSfT ^cTT ^ I
q? t  ^ fT R  # q? f e n  JfT T̂ TT 

t  fa  fawift % ^R f ^Tq? l” P *V gW
^r# ^%ft «rtr ^*ft f e r  % qf^rrq- 
? ^ q  f  si ?ffa5T |??r ^ f t  f̂t f  aft fa  
?t =5ttt w nff q?t artŝ ft $  t f^ f t  
*r̂  % frct ite finr, frfiq  finr,

V «Ft
fa?rr?ft f  i ^ fa* q? ^ r - «r*fr snr^t 
t  • ^  ^W5IT g fa  ĝ P̂T 3FT «(Tr 
^i^ii wrfa f^pprqT iftr fâ T*' 
q^r? art «ft fiwrraii arr ?r% i f r  
?t aw >ft «n?ft i  qr ^rq =r »rf w fr
t  I f*Tfa  ̂ ?ff*ft qft «TR an# STffT 

f)? ft t  t q  f'T^RcT TO T'
?t qrr̂ T ^ t t  j( fa  q? ^R^rc 

v t h  qn aft q v h r z  # ^ r a r  faqrr
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tftsnfircfm  $?r ftarr w t fm ft r  

% =snff ?rro 5> srrtf *flr
^  VTS*ft »FPT

wrrnr & w  %: srrr «rr *n wS i

W  fW M  $  A tr̂ p t̂ct srk ^  
^<5TT gf %  ?R‘PT7: *  3r> *r$ « r -
W *  ^ r #  SFTT# W  'IlflT̂ TT f ^ T  |

■ t̂or o t ^t,  5 ^ r  «flr  *Rtt vt^fft
5nfjpT «PT faRT 3fTq- ^ f t f ^  q fff  ?T * f R  
&  V t  3fT# f  sffo 3TRT |

? r ^ r  ^ t  stft ^  spx *fn*wr f> rr 
fftoT w ff%  zrrfW f *T**tT 

^ 5 T  O T #  | f t  S W T  t  ft? <T?FT St
srr?r $  *sj w t  ?ft #ftwr «rnt 

'5SPWT $>rrs*nT ^  ?

^  anr?ff % *rw sro *  ^  arra- iftr
<T̂  >̂T «fr STE 'JTHR’lT I *T<!<5rtfl5- 
fcw ft * t  n r ft  % arr* #  «rcr ?f T  
>r ^  m  *nft*r!r v  snr 
W 5TPT <rtr «?x w p jfa *  *  fa w n * 
^  spt fw ra ^ r g?rt 3fTtfV ?, i w 
SPTORTT f  f% rRtR *m T « T R
f t l f f  T R T  ^ r % q - I «rnsi ^  q ^ r  

*<Tf% TT* ?r«RT iTflT «Tr, 3p* ft?
ffyjjKH *  <?f> ^  ?r*rT *ft to <rrfW 
f i r r f ^  €tv arwr t 7: nrrft ^triY *rf, 
%ftwr *nr f o f f - f o  ^  *r*fr jrt 

wi3f %r *sr% f  ft? *$j?t #  »nfinjt 
«TT ^  ^T<ft ? ITT STTcfr | ‘ I STO

n rfp rr tit  * t  z t  a  f t  smft f  i 
«iff- ?rcr * * r  % *r R *r  «pt  ? n ^ *r 
ir R ^ h r  <rft f ^ r  h S ,  ^ ft? r # ^  
3RTFTT r̂r?<TT g( ft? < $ T R R K - f ^ f t  V t
m i t  tfto  f a r  f w r f t ’ f t t f v i i f T ' n :

f'm tft  & I Z* »JTft TT  arf?T %

* « w  %?tt ’ n f ^  i

^ fo m  ^  ,
^ ft?  i ^flT O Ttft#
>TR5ft̂  ^T «Pi 5TCB ^r KTtff
TfT I

Shrl Tyagi (Dehra Dun) rose—

Mr. Speaker: I am sorry, I had al
ready agreed to call the hon. Minister. 
The hon. Member will have many 
further opportunities.

Shri Jagjivan Ram: Sir, again 
mention has been made about acci
dents. Shri Mehta said something 
about comparison of accidents with 
other countries. As you are aware, X 
have not ventured to compare the in
cidence of accidents in India with 
those in other countries, or of the 
accidents in previous years with those 
in recent years—though one can profi
tably compare. I will only repeat 
what I have said, that whenever any 
accident takes place, it is a matter of 
anxiety and worry for every one and 
it is also for the Railway Board and 
the Railway Ministry. It will be our 
earnest effort by all possible means to 
minimise the chances of accidents. 
More than that I cannot say cm that 
point.

Shri Ghose made mention of certain 
facts about the accident at Sonarpur in 
Sealdah Division. I will not go into 
details of that. I think that enquiry 
has not been completed by the Gov
ernment Inspector of Railways. All 
the circumstances of the case will be 
looked into by him and he will submit 
his report Whatever facts vre 
brought to our notice by him, we will 
ask the officers to look into them. 
More than that I cannot say at this 
stage.

Then, questions have been raised 
about the itpeed of trains or the in
troduction of new trains in certain 
areas. I cannot give any definite 
answer to all these tilings at present 
Z will get them examined and see how
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far we can speed up the trains in 
certain areas, or how far we can in
troduce new halts or introduce new 
trains or coaches in those areas.

Shri Mahanty again raised the 
question of electrification. I had given 
an answer to that on more than one 
occasion, and 1 do not want to repeat 

those very things. While making 
any comparison with the mileage of 
electrification in U.S.A., U.S.S.R., U.K. 
or other countries, the other conditions 
in those countries should also be 
taken into consideration. One should 
not forget that in U.S.A. it is not to 
their advantage to introduce electrifi
cation. They have large-scale diese- 
lisation and they have plenty of diesel 
oil, and that is perhaps one reason why 
they not gone in for large-scale elec
trification. In U.S.S.R. they have just 
started electrification on a very long 
route. Then again, the pattern of 
traffic has also to be taken into con
sideration, whether electrification is 
necessary or not. As far as priorities 
are concerned, the Planning Com
mission is there which goes into very 
great details in fixing the priorities and 
determining them. And it is only 
after the Planning Commission had 
examined all aspects that the new 
lines to be undertaken by the Rail
ways were decided upon and included 
in the Second Five Year Plan. So it 
will not be correct to say that these 
things are decided and allotment made 
without proper consideration of the 
priorities. There is, as I have said on 
previous occasion, need for the de
velopment of Tailway lines in many 
parts of the country. In certain 
areas, Railways develop due to certain 
factors which I need not mention here. 
Shri Mahanty made a grievance that 
whatever Railway line was cons, 
tructed in Orissa was before Indepen
dence. That applies to most of the 
States in this country, because cons* 
truction of new lines in recent years 
has been very meagre. Whatever 
construction has been done, I think 
Orissa has got a proportionate share 
therein.

Shri Paaigralki (Puri): Only IS
miles.

An Hon. Member: We have got
none.

Shri Jagjivan Ram: If they compare 
their population with the total popu
lation of the country and the pro
portion, thefy will find that Orissa has 
not been unjustly treated in this 
matter.

Some time ago, 1 had given certain 
figures. I do not mean to say that 
there is no case for new lines in these 
areas. The case of Titlagarh-Saznbal- 
pur is being pursued. That is linked 
with the development of the export or 
iron ore from that area. We have 
been anxious ourselves that in that 
area something should be done. I 
myself feel very much disappointed 
when I find that I am not in a position 
to undertake the construction of a 
few miles of railway line in certain 
areas where they are very urgently 
required. I am equally disappointed 
as hon. Members coming from those 
areas are disappointed. But, we have 
to find ways and means for that.

Shri Mahanty pointed out, why 
there is increase in staff. I leave it 
to him to compare the traffic both 
goods and passenger handled by the 
Railways four or five years ago and 
during the course of this year.

Shri Mahanty (Dhenkanal): May I 
know why these posts were not filled 
up so long and why they were held 
in abeyance? In case there is urgent 
need for appointing persons, why was 
there the delay in appointing the 
persons?

Shri Jagjivan Bam: This question 
is under constant review and when* 
ever there is necessity for increasing 
the staff, it is increased. It is a 
constant and continuous process. The 
House would appreciate that increase 
in the staff is a continuous process 
because the Railways are expanding 
and traffic is increasing and with the 
increase in traffic, there should be a 
proportionate increase in the staff. 
Wherever there is increase in staff, 
naturally, there will be increase in
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[Shri Jagjivan Ram]
the ranks of officers also. They are 
all related things. To that extent, 
there has been increase in the expen
diture over staff. If one feels that 
we can do without staff, we can save 
money. But, the question is whether 
it is possible to do without staff when 
traffic increases. We have to have 
staff.

It will not be possible for me to 
take up all the individual questions 
that have been raised. But, I will 
try to deal with them as far as 
possible. The question of Barsi Light 
Railway and the employees of that 
Railway was dealt with in great 
detail here by Shri D. R. Chavan and 
other friends. While replying the 
other day, I said that the question of 
their seniority and the taking of their 
prior service on that Light Railway 
into account for that purpose has 
already been decided and their ser
vice on the Barsi Light Railway will 
be taken into consideration while 
determining their seniority on the 
Indian Railways. There are a few 
other questions which are under exa
mination and decisions will be taken 
on them very shortly. The cases of a 
few individuals were also quoted here. < 
When the integration of that Railway 
was done, a committee was set up 
and that committee went into the 
question of every employee. It went 
into the question of the employees 
mention of whom has been made in 
this House. It was only after taking 
into consideration their qualifications 
and experience that their salary on 
integration was determined. I will not 
mention that because that may pre
judicially affect the interests of tho.>e 
employees, if I were here to quote
their qualifications and all these
things. But, I may assure the House 
that all these things were very
thoroughly examined and then deci
sions were taken.

A question about the contract for 
wagon assembling to one firm,
Dhiman Brothers, was raised by my 
friend Shri Sadhan Gupta. The other

day, it was raised by Shrixnati Renu 
Chakravartty. X had told the House 
that I shall go into that question. 
After that, Shri Sadhan Gupta again 
repeated that, and tried to make out 
a case that here was a great scandal.
I would like to give certain details 
about that contract He said that 
the lowest tender was not accepted. 
It is a fact that the lowest quo
tation was from Messrs The Great 
Western Engineering Works, Bom
bay. The quotation of this firm 
could not be entertained as the 
firm was involved in irregular 
transactions which were under in
vestigation and which have subse
quently been proved. The next 
lowest offer was from Dhiman 
Brothers and the same was accepted. 
The contract for the assembly o f 
8800 imported broad gauge wagons 
to be assembled at Vizagapatnam wan, 
therefore, awarded to Messrs Dhiman 
Brothers in July 1955.

It is true that security in the shape 
of bank guarantee had been proposed 
equivalent to the value of materials 
entrusted to him at any time. No 
such condition had, however, been laid 
down in the original tender notice. 
The contractor further represented 
that as, at any time, he may have in 
his hands materials for about 2,000 
wagons, their value would be very 
large and it would be impossible to 
furnish bank guarantee for such a 
large amount. This condition was, 
therefore, waived. But, the interests 
of the Railway administration have 
been safeguarded by obtaining an In
demnity bond from the contractor. 
Cash security is being recovered from 
all progress payments to the extent of 
20 per cent on each bill. The con
tractor is carrying out the assembly 
work within the Railway premises at 
Vizagapatam. Adequate precaution is 
being taken to see that no railway 
material is disposed of in an unau
thorised manner.

Out of about 12,000 wagons to be 
assembled, over 10,000 wagon* have
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been already delivered by him. Be
sides the Indemnity bond, the Bailway 
administration has adequate cash se
curity by deduction from all account 
bills to protect the Railway interest for 
the remaining number of wagons.

In regard to the suggestion that a 
large number of wagons were diverted 
from Vizagapatam to the contractor’s 
workshop near Calcutta, it is pointed 
out that this diversion was done by the 
Administration entirely to suit the un
loading facilities available from time 
to time as between Vizagapatam and 
Calcutta ports. At no time was any 
request received from the contractor 
for diversion of assembly work from 
Vizagapatam to Calcutta. The D.G., 
I.S.D., London, who was responsible 
for making arrangements for the des
patch of these wagons in a knocked 
down condition told the Board that 
they were unable to obtain shipping to 
Vizagapatnam as a result of which 
2369 wagons had to be diverted to the 
Calcutta port. There was, therefore, 
no question of realising any amount 
from the contractor for the so-called 
transport of wagons from Vizagapatam 
to the Calcutta Port.

This is the factual position regard
ing the contract to Shri Dhiman, and 
I do not think there has been any
thing done which may be termed as 
scandalous, but as I had said on the 
previous occasion, I want to go into 
this matter further and see whether 
there is any justification for such 
allegations.
18-41 hrs.
[M r . D e p u t y  -  S p e a k e r  in  th e  C h a ir ]

Shri Bharucha raised the question 
of the capital-et-charge and the 
contribution to Che depreciation fund. 
On the previous occasion I had 
briefly dealt with that, but I would 
like to say this.

The House is aware that the Con
vention Committee of 1954 recom
mended that the contribution to the 
depreciation reserve funds should be 
raised from Rs. 30 crores to Rs. 35

crores during the five years com
mencing from 1st April 1955. This 
contribution was increased to Rs. 45 
crores with effect from 1955-56 with 
the sanction of Parliament as the 
withdrawal from the funds was work
ed out as likely to be of the order of 
Rs. 293 crores during the quinquen
nium 1955-56 to 1959-60 and also to 
leave a balance at the end of the 
period equivalent to at least one 
year’s expenditure on renewals and 
replacements. The contribution to 
the depreciation reserve fund will, 
of course, be reviewed by the 
Convention Committee which is 
scheduled to meet next year. That,
I think, meets the point of Shri 
Bharucha in which he suggested that 
a committee should be appointed to 
go into the question of contribution 
to the depreciation reserve fund.

He also raised the point that there 
should be no further credit to the 
revenue reserve fund, that its ceiling 
limit should be fixed at Rs. 50 crores 
and the excess over that should be 
diverted to the depreciation reserve 
fund. It may be stated for the in
formation of Shri Bharucha that 
except for interest charges—about 
Rs. 1J crores a year on an average 
on the fund balances—there has 
been no appropriation to or with
drawal from the revenue reserve 
fund since the beginning of the 
Second Five Year Plan. The fund 
balances are expected to stand at 
about Rs. 51 crores at the end of 
1958-59.

It may be stated that the Wedge- 
wood Committee recommended that 
a general reserve of this kind should 
be built up to at least Rs. 50 crores. 
At the time of the Wedgewood Com
mittee’s report, the capital-at-cbarge 
on Indian Government railways was 
about Rs. 790 crores. The reserve, 
therefore, as recommended by the 
committee would work out to about 
6*4 per cent, of the capital-at-charge. 
At this rate the revenue reserve fund 
should have a balance of over Rs. 80 
crores at the end of 1958-59.
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The question regarding the size o f 

tiie fund, inter alia, was also con
sidered by the Convention Commit
tee of 1954, and the committee did 
not consider it neoessaxy to prescribe 
even the miwiwum limit for 
fund. The question will no doubt be 
considered again by the Convention 
Committee which is due to meet next 
year.

Then, questions have been raised 
about the compensatory hill allow, 
aooe on certain sections,—Falampur 
—Jogindernagar. Perhaps my hon.
friend is not aware that the cost of 
living at these stations is not as high 
as at Falampur, and unless those 
stations are declared hill stations by 
the State Government, which has not 
been done and is not likely to be 
done, it cannot be expected from the 
railways to increase the allowance.

Shri Hen Raj: Those stations are 
as dear as the other ones are.

Shri Jagjivaa Ram: I think the 
State Government have better data 
to come to that conclusion than the 
hon. Member has, and when they 
have not declared it, it can be cer
tainly presumed that their cost of 
living is not as high as at Palampur.

Then again, about the rates on the 
Darjeeling-Himalayan Railway. The 
House is aware that it was at the 
insistence of my friend Shri Tyagi 
that the inflated mileage charged on 
the hill railways was reduced by 25 
per cent, last year.

Shri Tyagi: Only. It is still three 
times the normal rate on the Simla- 
Kalka line.

Shri Jagjivaa Ram: It is not three 
times.

Shri Tyagi: Three times exactly. 
It was four times previously. You 
were pleased to reduce it by 25 per 
cent It still remains three times— 
three times the normal rate on the 
plains.

Shri Jagfhraa Ram: So, you got 25 
per cent reduction, th|*»gh (here baa 
been no reduction in other 
so far as that is concerned.

Shri Tyagi: I was expecting 25 per 
cent this year.

Mr. Deputy-Speakor: There cannot 
be any possibility of 25 now—88-1/3.

Shil Jagjivaa Ram: There is no 
doubt my friend Shri lyagi got a 
substantial concession for the hill 
Railways so far as the Inflated mile
age is concerned.

Shri D. C. Shama (Gurdaspur): 
That means that we must send our 
suggestions through shri l^agil

Shri Jagjlvap Ram: It was raised
by my friends who represent Simla- 
Kalka and Kulu valley also. So, the 
credit should also go to my friends 
Shri D. C. Sharma and Shri Hem 
Raj.

Shri Hem Raj: We want something 
more.

Shri Tyagi: May I just interrupt a 
little? Could the hon. Minister 
kindly give us an indication as to 
whether the policy of the .. .

Mr. Deputy-Speaker; At least one 
of them should sit down. Both 
should not remain standing.

Shri Jagjivan Ram: But when I 
was standing, it meant I was not 
giving way.

Shri Tyagi: That is my misfortune.

Mr. Depnty-Speaker: Then the hon. 
Member should have kept ' to bis 
seat.

Shri Tyagi: Is there any possibility 
in future of Government reconsider
ing the position and normalising the 
over-charged rates on the hill lines 
because it costs the people in the 
hills very high?
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Shii Jagjlvaa Bam: Let them first 

digest the concession granted last 
year.

Shri Manam (Darjeeling): What
about the advisory committee in 
Darjeeling for the Darjeeling- 
Himalayan section of the N.E.F. 
Railway?

BftM. Depvty-Speaker: Those who
got an opportunity to speak when 
the Demands were being discussed 
should not utilise this opportunity 
when the Minister is replying to give 
their speeches.

Shri Jagjivan Bam: 1 was dealing 
with that, and my hon. friend must 
be aware that we have got a station 
advisory committee at SiLiguri, and 
that advisory committee goes into the 
question not only of time-table and 
amenities of the passengers, but also 
into the question of traffic and com
mercial aspects. I think the com
mittee is already there, and it is 
functioning, and there is no need for 
another committee.

Perhaps it was my hon. friend Shri 
Menon who raised the question of 
five engines that were on the 
Southern Railway and said that their 
performance was not quite satisfac
tory. Orders were placed for ten 
prototype engines in 1952, and they 
were delivered in 1955. Five of them 
were sent to the Southern Railway 
and five were retained by the Northern 
Railway. The performance of the 
five engines which have been station
ed at Jullunder in the Northern Rail
way has been quite satisfactory. The 
performance of the five railway en
gines on the Southern Railway was 
also satisfactory except that some 
defect was noticed in the boilers of 
two of the engines. Two others have 
gone for intermediate check-up. It 
always happens that before we place 
any large-scale orders, we order a few 
prototypes in order to see their per
formance for some time, and if their 
performance is satisfactory, only in 
that case, the bulk order is placed with 
the manufacturer; or, if some minor 
adjustments are to be made, they are

also suggested to the manufacturers. 
So, these ten engines were proto- 
type engines brought here for trial, to 
see how they were working; and fit 
their working is satisfactory, we wffl 
place further orders for th»m That 
is the position regarding those 
and it cannot be said that they are 
going to be scrapped in two years or 
three years. Normally, our engines 
work for fifty to sixty years quite 
satisfactorily. That is the position of 
those engines.

Then, questions were raised about 
under-bridges or over-bridges at many 
places. We have certain formulae for 
the construction of over-bridges or 
under-bridges, that the cost should be 
shared by the State Government or 
the local authority concerned and the 
railways in certain proportions. Even 
in regard to bridges, unless the co
ordination of the P.W.D. authorities 
and the State Government or the local 
authority is there, it will not be possi
ble to have these over-bridges con
structed, because the portion outside 
the railways' jurisdiction has to be 
maintained by a certain authority. 
So, the question of the under-bridge 
at Cuttack the over-bridge at 
Shoranur has been taken up with the 
State Governments, and as soon as 
matters have been finalised by the 
State Governments, they will be 
undertaken. That applies to other 
places also.

In many places, after the construc
tion of the railways, certain facilities 
are provided, and then townships 
grow. Then, necessity is felt for a 
level-crossing or an over-bridge or aa 
under-bridge. Everybody expects that 
the railways should provide it  In 
many oases, aa I have said, there are 
the formulae and conditions accord
ing to which we have to provide it

Shri Radha Basaan: That applies to 
Union Territories also?

Shrt Jagjivan B aa: The same ap
plies to Union Territories also, 
because the railways do not maintain 
the roads appertaining to the bridges;
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they have to be maintained by some 
other authority, and unless there is 
co-ordination with that authority, it is 
not possible to construct it, because 
the purpose will not be served.

The question of zones and divisions 
or the district set-up has always been 
raised. Today, Shri J. R. Mehta has 
raised something and replied to it also 
himself. The days of Tughlaks are 
gone, no doubt, but he tried to play 
the part of Tughlak and the criticiser 
both by himself. On the one hand, 
he supported the zonal set-up, and 
on the other, he also suggested how 
modification should be made therein. 
As I have said on previous occasions, 
there is no intention to undertake 
any large-scale reviewing or revising 
of the zonal set-up at present. As far 
as minor adjustments are concerned, 
as I have said on previous occasions, 
they will be taken with a view to 
rationalisation in certain smaller areas, 
wherever possible.

As regards location of certain 
divisions in certain areas, it will 
be very difficult for the railways to 
function, if the location of zones or 
divisional headquarters or district 
headquarters were to be decided on 
the basis of a State-wise division of 
the country.

Shri Mahanty: What should be the 
criteria?

8hii Jagjivan Ran: The criteria are 
the operational facilities from the point 
o f location, which can be provided for 
that area. That is the only criterion. 
Otherwise, considering the demands 
that the railways are getting for the 
location of zones or the creation of 
divisions, I think the only way to give 
satisfaction to the different States is 
to locate a zone in every State; but 
that will be impossible; the railways 
cannot function then. Whether it be 
Orissa or Bihar or Andhra Pradesh or 
Rajasthan, there is the demand; even 
from Karnataka there is the demand 
that there should be a zone there.

Shri Dasappa: We had it before.
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Shri Jagjivan Ram: If that were to 
be done the railways cannot function. 
Therefore, I do not think that the 
demands of all the States can be satis
fied by any railway system in this 
country; it is not possible.

At present, so far as Orissa is con
cerned, as I have said on previous 
occasions, there is no intention of 
divisionalising it, and the district 
pattern is continuing. There is no 
occasion for any anxiety being ex
pressed thereon that Orissa’s claim is 
not being considered. As I have said, 
whenever the divisional pattern is to 
be introduced, Orissa’s claim also will 
be taken into consideration, if on 
operational grounds it is feasible to 
locate a divisional headquarters there 
also.

As regards ex-State railway em
ployees, I have nothing to add to what 
the Deputy Minister said the other 
day. Most of the cases have been 
finalised, and a few cases which are 
still not finalised will, I think, be 
finalised during the course of this 
month. There is no occasion for the 
next-beiow rule. The formula that 
was announced by my predecessor was 
subject to certain conditions, and 1 
think there has not been any inordi
nate delay in the implementation of 
that offer, because that was subject 
also to availability of vacancies. So, 
I do not think there is any case for 
the next-below rule or for giving 
them the benefit of seniority from any 
date prior to the date on which deci
sions would be taken.

Shri J. R. Mehta: But a certain per
centage was reserved for them.

Shri Jagjivan Ram: That is why they 
are going to get it. I shall expedite 
it and see that it is finalised during 
the course of the month.

Shri Dasappa (Bangalore): In addi
tion to normal promotions.

8hri Jagjivan Ram: I would like to 
make another appeal to this House.
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Let us forget about these ex-State 
railway employees. Once having 
settled about these things, let us not, 
on the railways, for all times to come 
maintain two sets of employees, the 
Indian Railways employees and the 
ex-State railway employees. Once 
they have been integrated, let them 
take their chance on merit along 
with others. Let not the question be 
raised here every time that for all 
times to come they should be entitl
ed to certain concessions. There is 
no doubt that the bulk of the ex- 
State railway employees have 
enormously benefited by the integra
tion of the ex-State railways with 
the Indian railways. There may be 
a few cases here or a few cases there, 
where certain anomalies have arisen, 
but we shall always look into such 
cases of anomalies. But wherever 
any ad hoc decision is taken with a 
view to grant certain concessions, 
^anomalies are bound to arise; there 
cannot be any such ad hoc conces
sional formula where there will be no 
anomaly.

That leads me to the upgrading 
which was announced last year. One 
hon. Member has said that it has 
done no benefit to the station masters 
and the assistant station masters. It 
was an amazing statement.

Shri Naushir Bharucha (East 
Khandesh): To some categories.

Shri Jagjivan Ram: The categories 
cover assistant station masters and 
station masters. Of course, there is 
a large number of other categories 
also that are covered, but I am 
speaking of the station masters and 
the assistant station masters.

14 hrs.

I think a very large number of 
them has been benefited substantial
ly by the upgrading announced last 
year. But if there are a few cases, 
marginal cases, where certain ano
malies have arisen, the administra
tion concerned will look into them 
if proper representations are made to

the proper auuthorities through 
proper channels. But I will not be 
surprised if there are cases where a 
Station Master will rather refuse to 
go on promotion to another station, 
if that station is not as good as the 
station on which he is posted at 
present. There are cases of refusal 
of promotion.

Shri Braj Raj Singh (Firozabad): 
What are the reasons for this?

Shri Jagjivan Ram: The Station
Masters know them best

Shri Braj Raj Singh: The Railway
Minister seems to know them best!

Shri Jagjivan Ram: There may be 
several considerations, several 
aspects, from which a person regards 
a station as a good station. Some 
considerations were urged by my 
hon. friend, Shri Ghose.

Shri Braj Raj Singh: Is income one 
of those considerations.

Shri Jagjivan Ram: As I said, up
grading has benefited a very large 
number of railway employees. If 
there are a few cases where anoma
lies have arisen, they should be 
brought to the notice of the proper 
authorities and they will be looked 
into.

1 do not agree with the suggestion 
that the cultural and social welfare 
activities should be held in abeyance 
in order to save what? We spend a 
few lakhs over these. Why should 
after all any hon. Member of this 
House grudge the expenditure of a 
few lakhs over the cultural and social 
welfare activities of the staff.

Shri Basappa (Tiptur): Not in tbs 
Railway Ministry.

Shri J. R. Mehta: I was talking 
generally in respect of all depart
ments.

Shri Jagjivan Ram: These activities
in other Ministries also have their




